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Record of Proceedings

These petitions were called out for virtual hearing.

2. At the outset, the learned counsel for the Petitioner prayed for adjournment of the
hearing, on the ground that the petition including the tariff filing forms is required to be
amended. The request of the learned counsel for the Petitioner was not objected to by
the Respondents. The Commission accepted the request of the learned counsel for
the Petitioner and adjourned the hearing.

3. The Petitioner is permitted to amend the petition/tariff filing forms and file the same
by 10.8.2022, after serving copy to the Respondents, who shall file their replies by
17.8.2022. Rejoinder, if any, by the Petitioner, on or before 24.8.2022. Pleadings shall
be completed by the parties within the due dates mentioned and no further extension
of time shall be granted.

4. The Petition shall be listed for hearing in due course, for which a separate notice
will be issued.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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